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 CONSTITUTION  (SIXTY-FIFTH  AMEND-

 MENT)  BILL

 THE  MINISTER  OF  HOME  AFFAIRS

 (SHRI  MUFTI  MOHAMMAD  SAYEED):  |

 beg  to  move  for  leave  to  introduce  a  Biil

 further  to  amend  the  Constitution  of  india.

 SHRI  EDUARDO  FALEIRO

 mugao}:  |  have  given  a  notice.

 (Mor-

 MR.  SPEAKER:  Your  notice  was  re-

 ceived  after  10  o'clock.  ॥  is  time-barred.

 SHRI  EDUARDO  FALEIRO:  ।  respect-

 fully  suomit  that  you  must  give  me  an

 opportunity—and  you  wili  support  me  on

 1115-10  protest  against  the  casua!  and  cava-

 lier  manner  in  which  this  Government  has

 been  dealing  with  this  House  and  now  deal-

 ing  with  the  Constitution,

 MR.  SPEAKER:  !  cannot  permit  you

 because  your  notice  15  time-barred.

 SHRI  EDUARDO  FALEIRO:  My  pro-

 test  should  be  recorded  and  you  should

 support  it  against  the  manner  in  which  the

 Government  is  dealing  with  this  House  and

 with  the  Constitution.

 MR.  SPEAKER:

 time—barred.

 Your  notice  15

 SHRI  EDUARDO  FALEIRO:  You  area

 minority  Government  and  for  the  first  time  in

 the  history  of  Parliament,  you  are  not  even

 able  to  get  a  simple  majonty.

 SHRI  SOMNATH  CHATTERJEE:  You

 are  not  informed  correctly.

 SHR!  EDUARDO  FALEIRO:  ।  am  in-

 formed  very  correctly.  (Interruptions)

 SHR!  SOMNATH  CHATTERJEE:  it

 happened  earlier  on  Seven  occasions.
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 MR.  SPEAKER:  You  have  auready

 protested.  Now,  take  your  seat.

 SHRI  EDUARDO  FALEIRO:  Sir,  you,

 as  the  custodian  of  the  Constitution,  must

 condemn  the  casual  and  cavalier  manner  in

 which  this  Government  is  dealing  with  this.

 House  and  the  Constitution.

 MR.  SPEAKER:  You  are  a  very  senior

 Member.  Please  resume  your  seat.

 The  question  is:

 “That  leave  be  granted  to  introduce  a

 Bill  further  to  amend  the  Constitution

 of  India.”
 थ

 The  motion  was  adopted

 MR.  SPEAKER:  The  leave  is  granted.

 The  Minister  may  now  introduce  the  Bill.

 SHRIMUFTI  MOHAMMAD  SAYEED.:  |

 introduce  the  Bill.

 MR.  SPEAKER:  The  Constitution  (Sixty-

 fifth  Amendment)  Bill,  1990  is  introduced.

 (interruptions)

 PROF.  MADHU  DANDAVATE:  धी.

 Faleiro.  this  is  the  eighth  time!

 SHRI  EDUARDO  FALEIRO:  You  must

 make  an  observation  condemning  it.  And  the

 Parliamentary  Affairs  Minister  must  give  an

 assurance  that  they  will  be  careful  in  future
 लि

 and  this  will  not  happen  again.  (/nterrup-

 tions)

 MR.  SPEAKER:  Mr.  Banatwalla,  Take

 your  seat.  Let  me  proceed  with  the  business

 of  the  House.

 SHRIG.M.  BANATWALLA:  Youshoulg

 make  an  observation  expressing  your  dis

 pleasure  in  this  regard.  (Interruptions)

 MR.  SPEAKER:  Now,  Matters  unde!
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